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(c) the target fixed for tully widening and make
these operational, and

(d) the funds allocated and utilised during 1995-
96 and the current financial year?

THE MINISTER OF SURFACE TRANSPORT
(SHRI T.G. VENKATRAMAN) : (a) to (d). Yes, Sir. The
4-laning work is being taken up in a phased manner.
The detailed position is as under :

(1) NH-5 Vijayawada-Madras 434 Kms

(a) Chilakaluripet to Vijayawada-Km 355 to
434 in Andhra Pradesh; land acquisition
completed. Work has yet to be sanctioned.

(2) NH-8 Delhi-Bombay 1514 Kms

(a) Km 0 to 36.63 in Delthi - Completed

{b) Km 36.63 to 1625 in - Land acqui-
Haryana & Rajasthan. sition compl-
eted and work

sanctioned.
{c) Km 1625 to 231.00 in - Work in prog-

Rajasthan. ress targeted
for completion
by March,
1997,

Km 231.0 to Km 248 in - Completed

Rajasthan,

(d) Length of 121.41 Km - Completed

in scattered reaches

in Gujarat.

(e) Length of 64 235 Km - Land acqui-
in scattered reaches in sition comple-

Gujarat. ted. Work in

Progress. Last
Section to be
compieted by
Decembaer,
1997.

Employment on Compassionate
Grounds in L.1.C., West Bengai

350. SHRI AMAR ROY PRADHAN : Will the
Minister of FINANCE be pleased to state :

(a) the details of employees of Lile Insurance
Corporation of india, Jalpaiguri Division, West Bengal
died during 1994 and 1995, and

(b) the details of the deceased whose
dependants have not been provided with employment
on compassionate grounds together with the reasons
iIn each case and the time by which they are likely
to get employment?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) : (a)
and (b). The information is being coliected and will
be laid on the Table of the House.
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Foreign Collaboration in Maharashtra

351. SHR! KACHARU BHAU RAUT :
SHR! DATTA MEGHE

Will the Minister of INDUSTRY be pleased to
state the number of industries/enterprises set up/
being set up with foreign ccllaboration in
Maharashtra alongwith the details therecf, location-
wise and project-wise?

THE MINISTER OF INDUSTRY (SHAI MURASOL!
MARAN) : A total no. of 667 proposals involving
foreign direct investment of Rs. 105467.20 million
have been approved to set up industries/enterprises
in the state of Maharashtra during 1.8.91 to 31.5.96.

The details of such proposals viz. name of the
indian company, name and country of foreign
collaborator, equity/investment invoived, item of
manufacture/activity are published by the Indian
investment Centre as a supplement to the Monthly
Newsletter and copies of these are regularly supplied
to the Parbment Library.

Black Money

352 SHRI JAG MCHAN  Will the Minister of
FINANCE be pleased to state .

(a) the estimated black/unaccounted money in
the country as at present;

(b) whether any study on"prevalence of black
morey has recently been conducted by the Planning
Commission or some ndependent academic
institution or research body;

{c) it so. the details thereo!

(d) whether the quantum of black money has
risen steeply atfter liberalisation of economic reforms,

(e) if so. the details thereot. and

() the measures taken or proposed to be taken
to check the current trends?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P CHIDAMBARAM) : (a)
to {¢) No authentic Study has been made recently
and hence it is not possible to estimate black/
unaccounted money in the country at present. As
per the study made by the National Institute of Public
Finance and Policy, Black money was estimated
between Rs.31584 crore to Rs 36786 crore in the
year. 1983-84.

(d) and {e} In the absence of any recent
authentic study, it is not possible to state whether
the quatum of Black Money has risen steeply after
liberalisation/aconomic reforms.

() The Goverment has been taking necessary
legislative, fiscal and administrative measures. as
desmed appropriate, from time to time. to curb the
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generation and growth of black money. Rate of
taxation has been progressively reduced and slabs
of income have been progressively rationalised. At
the same time, Income-tax Act, 1861 contains a
number of provisions aimed at curbing the generation
of black money. These include, inter alia, provisions
regarding compulsory maintenance and audit of
accounts in appropriate cases under section 44AA
and 44AB. restrictions on cash transactions under
sections 40A(3), 269SS and 2697, pre-emptive
purchase of properties under Chapter XXV and
provisions regarding penalties and prosecutions for
punishing tax defaulters. The Act also contains
provisions regarding summons, surveys, searches
and other investigations to detect tax evasion. These
provisions are resorted to in appropriate cases.

Euro Issues

353. SHRI RAM NAIK :
SHRI MANIKRAO HODLYA GAVIT :

Will the Minister of FINANCE be pleased to
state :

(a) whether the Government have recently
announced guidelines for Euroc issues;

(b) 1t so, the details thereo! and its impact on
Indian Corporates and non-banking finance
companies 1n GDR (Global Depository Ratio) market,

{c) whether there is a demand for removal of
restrictions over foreign loans on Euro issues; and

(d) if so, the reaction of the Union Government
therson?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) . (a)
and (b) On the basis of a periodic review and
assessment of the current economic situation, the
Government has announced on 19th June, 1996,
through a Press Note. revised Guidelines for Euro
issues by Indian Companies The Guidelines.
interalia, provide for -

(i) Relaxation in track-record requirement for
Indian Companies raising Euro lssues to
finance investments In Infrastructure
projects,

(iiy remeoval of restrictions on the number of
Euro 1ssues which may be fioated by a
company or Group of companies in a
financial year,

{iij Broadening the areas o! deployment of
Issue proceeds,

(w,; Permiting Banks. Financial Institutions and
Non-Banking Finance companies
(registered with Reserve Bank of India) to
float GDR issues provided that the issue
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proceeds shall not be deployed in stock
markets and rea! estate sector.

The successful tapping of the Globa! GDR market
by tndian companies depends on a host of exogenous
factors including movements in United States interest.
rates, attractiveness of other emerging market
equities, performance of the international caplital
markets, etc.

(c) and (d). Proposals for floating Foreign
Currency Convertible Bonds (FCCBs) by Indian
companies should conform to the enduse norms
prescribed by the Government for External
Commercial Borrowings (ECB) from time to time. A
relaxation has been provided in the Euro issue
Guidelines dated 19th June, 1996 allowing Indian
companies floating FCCB issues to utilise not more
than 25°% ot the issue proceeds for general corporate
restructuring uses including working capital
requirements. Deployment of the balance FCCB issue
proceeds, would continue to be in accordance with
the ECB norms.

Filling up of High Posts in G.1.C.

354. SHRI SOUMYA RANJAN : Will the Minister
of FINANCE be pleased to state :

(ay whether the General Insurance Corporation
of India and its subsidiary company, Oriental
Insurance Company Ltd. have no Chairman-cum-
Managing Directors for the last about one year,

(b} it so the reasons therefor;

{c) whether the Chairman-cum-Managing
Directors of three other subsidiary companies of
General Insurance Corporation are retiring in the
next few months: and

-

(d) if so, the steps taken or proposed to be taken
to filt up such ho.gh ranking posts in anticipation of
therr retirement?

THE MINISTER OF FINANCE AND MINISTER OF
COMPANY AFFAIRS (SHR! P CHIDAMBARAM) - (a)
and (b). The post of the Chairman, General Insurance
Corporation of india fell vacant on 1st April, 1985
Since no internal candidate from the industry was
found suitable for the post, Government advertised
the post in the National Dailies of the country. The
post of Chairman-cum-Managing Director of the
Oriental Insurance Company Ltd has since been
filled up w.e.t. 5th July, 1996

(c) and (d)} The post of Chairman-cum-Managing
Drrector of United India Insurance Company Ltd. fell
vacant on 1st June, 1996 The post of Chairman-
tum-Managing Director ol New India Assurance Co
Ltd as well as National Insurance Company Ltd. wili
tall vacant on 1st October, 1996. All necessary steps
are being taken by the Government to fill up these
posts. '



